
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

BANGALO R 

C • C. 	
10hc'v 

IN 

APPLICATION NO. 1635/8w 

BETWEEN: 

SRI. A.S. MURTHY, 
Staff Artist Drama Voice'A', 
All India Radio, 
Bangalore. 	• . .COMPLAINANT 

AND: 

The Secretary, 
Government of India, 
Ministry of Information & 
Broad Casting, 
New Delhi. 	...CCUSED 

J 

MEMORANDUM OF CONTEMPT OF COURT UNDER SECTIONS 

11,12 AND 13 OF THE CONTEMPT OF COURTS ACT,1971 

READ WITH SECTION 17 OF THE CENTRAL ADMINISTRATIVE 

TRIBUNALS ACT, 1985 AND THE CENTRAL ADMINISTRATIVE 
TRIBUNAL (CONTEMPT OF COURT) RULES 1986. 

The Complainant respectfully submits the 

following complaint against the eccused named above. 

1. 	The Complainant filed an application 

No.1635/1986 in the Central Administrative 

Tribunal, Bangalore praying for quashing the 

order of termination of contract dated 18-9-85. 
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The Hon'ble Tribunal in the order dated 

13-2-1987, quashed the order dated 20-9-1986 

made by the accused i.e. the Secretary to the 

Ministry of Communication and Broad Casting, 

Government of India and further communication 

issued thereto on 22-12-1986 and directed him 
t 

to restore the appeal filed by the applicant 

to its original file and dispose of the same 

in accordance with law, with all such expedition 

as was possible in the coxxx circumstances of the 

case, in any event, within a period of two 

months from the date of receipt of that order 

Cviae para 14 of the order) 

By an Interlocutary application filed 

on 24-4-1987 the accused requested for extension 

of time by another two months to comply with the 

order made by the Hon'ble Tribunal on 13-2-1987. 

The Hon'ble Tribunal granted extension of time 

for compliance of the order upto 31-5-1987. 

However, the orders have not been complied 

with sofar. 

The accused having full knowledge of the 

orders of this Hon'ble Tribunal, has deliberately xzt- 

obeyed the orders and has thus committed contempt 

of court, has rendering himself liable to be 

proceeded against under section 11,12 and 13 of 

. . 3. 

A0 c (DtC 1
4riS - 



/3/ 

the Contempt of Court Act 1971, read with 

Section 17 of the Central Administrative 

Tribunal Act, 1985 and Central Administrative 

Tribunal (Contempt of Court) Rules 1986, 

6. 	By the wilful disobedience of the 

orders of this Hon'ble Tribunal the accused 

has substantialy interferred with the course 

of justice. His contempt&S conduct deserves 

punishment if effective and orderly admini-

strative of justice is to be ensured. 

PRAYER 

WHEREFORE, the Complainant humbly 

prays that this Hon'ble Tribunal be pleased 

to initiate proceedinqs against the accused 

under Section 11,12 and 13 of the COntempt of 

Court Act, 1971, read with section 17 of the 

Central Administrative Act, 1985 and the 

Central Administrative (Contempt of Court) 

Rules 1986 and further be pleased to ensure 

compliance of the order dated 13-2-1987 with 

a view of upholding the dignity, status and 

majesty of this Hon'ble Tribunal. 

Bangalore. 	Advoca 

Dated: 6_1987. 

ADDRESS FOR SERVICE: 

DR • M, S . NAGARAJA, B • Sc., ML, Ph.D., 
Advocate, 
No.35, II Floor, 
(Above Hotel Swagath) 
I Main Road, Gandhinagar, 
BANGALORE-560 009. 

N 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNL, 

BANGALORE 

C.C,,C.No. I ö 	/1987. 

IN 
APPLICATION NO.1635/86. 

BETWEEN: 

/ 

SRI. A.S. MURTHY 

AND: 

The Secretary, 
Government of India, 
Ministry of Information & 
Broad Casting, 
New Delhi. 

COMPLAINANT 

ACCUSED 

Ii 

AFFIDAVIT 

I, A.S. MURTHY, Major, residing at 

Kalamandir, 5th Cross, Hanumanthanagar, Bangalore-

560 019, do hereby solemnly affirm and state on 

oth as follows:- 

That I am the Complainant in the above 

case and that I am conversant with the facts 

of the case. 

That what is stated in paras 1 to 6 are 

true to the best of my knowledge,beliefàd 

Information. 

DEPONENT 

'deif led bme, 	SWORN TO BEFORE ME, 

1fl,&7u1Aki 
AvoteL 

f,Bnga1 re, 

t'/Dated: 

No. of corrections= 

SoemnIy affirm 	to before me 
day of .......... 

K. M. MANAMOHAN M.A8. L.
ADVOCA,E & NOTARy 

No. 29/1, 1 Cross, R.M. Roy Extn. 
K. H. Double Road, 

- 5O 027 
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l 	D.TfT:;E TRiBUNAL BENCh 
B 	A LURE. 

U3GW 	 KARNATAKA 
BANGALO

COURTOF
RE 

CC C No. 	[0 of 198 

BETWEEN 	

PETITrLANT 

NER 
7Y1tvL...t 	 APPLANT 

APP E  
t Jkq rj 

AND 	 R 	9J JDE1sT 
PONENT 1-Ct2 £icec2Q 

I/We - ft— n, N U P:m . 
Appe II a t~L= I -C 
in the above matter hereby appoint and retain 

Sri_. 1 	S4J 	AFtAJArg--- 

: 
to appear, act and plead for me/us in the above matter and to conduct/prosecute and deffnd 
the same and all interlocutory or miscellaneous proceedings connected with the same or with 
any decree or orders passed therein, and also in proceedings for review of judgment and for 
leave to appeal to Supreme Court or compromise and obtain r,eturn of any documents filed 
therein, or to receive any money which may be payable to me/us in the said matter. 

Executed by me/us on this__..tUL_..__day of 

Sign ture/s 
x cu t a  n to me and he/they has/have sianed in my presence. 

Satisfied as to the id 	of executant/s signature/s. 
[where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat] 

Certified that the contents were explained to the execurant/s in my presence in 
language known to him who appeared to have perfectly understood the same and signed his 
name/made his mark in my presence. 

Address for service: 

_N~A-Xe 	
Dr. M.S. NAGARAJA Bc M.L.PD 

Accepted 

Advocate/s 	 - t 	 No. 35, (ABOVE HOTEL SWACATH), 

L f (> 	
litMAtti *eAoT GA1H1MAGAL 

Date : —4+-A-- 	 _sANGALoRE.560009 
-4 

Forms available at: The Bangalore Legal Practitioner's Co-operative Society Ltd., angalore-9 



ii communications should 
addressed to the Registrar, 

upreme Court, by designation, 
T by name. 

4degraphic address 
"SUPREMECO" 

)2 
Sup. C.-75 

No. 2349/8/sec.jv-A 

SUPREME COURT 
INDIA 

FROM 	The Assistant He istrar, 
Sunrei- e Court. 

To 
The Chairman, 
Central Adrniniti'abje 
Tribunal,Bsn alore Branch 
KarnaaLa 	

Dated New. Delhi, the .. 

SPECIAL LEAVE PELI11IOi NO. 601+911987 
JITH 

-CIVTLNIa.pTITIoN NO.13461 OF 1987. 
(Applictjon for 13461 OF 1987)  
Statjon Director & Ors....petjtjoners 

-vc- 

Shri A.S.iurthy ........... Respondent  

Sir, 

:: 	 I am directed to forward herewith for your information 
\and necessary action a certified copy of the Order of this 

ICourt dated 27th iav, 1987 mauc in the application above- 
1 

,//mentioried.' 

Yours faithfully, 

for AS STA1 REGIR 

tri/iv-A/-29.5.87/ 

10Suprenie Court/82 



17416 
	 to be truo, 

IN THE SUPREME COURT W 	 6) 
— -I CIVIL APPELLATE JURISDICTION 

 frETIflON FOt S1CIAj. LEAVE TO APPEAL(CIVXLN0 6049 OF 
19Z Contjtutjo of ndla from tie 0rdr dated tue I 3th Ft.b., 1987 of the Cntra1 Adsixij2txatvo Ti'1buj. iarigajo brãjch in app1iatjon No.1635 /1986) 

WITj- -- 

ce of motion th * prayer for an ex—paz't Order.) 

1. Statior Dirctor, A.X.R,, Ianga1or 

2, The Deputy Director Gerier, A.I.a. Nw Delhi 

The Director Generaj, 
Dc1hj 

The Pecretry  to the (ovt, of India I 	'- .nitr of Irf01t0 arc Broag... cat3tirl(, 1kw D€Thj, 

Shrj A.S.Lurthv, 
Sta'f Artist (breiva..yojcetA.) AI.R. a  Banalore, residing at Ia1amartiir, 5t1 Crcosz Hanumenth Naar, 

or...550 009, 

• .Pet it 

... .Respondent 

CO 
	 iated 	_____ 

For the Pejtjonerz; 

MON' ELE MR JW.T1 CE B. C. RAY( VAcA!rIo JUDGE) 
Nr*B*DattsLs Adc, j.S0 jG enl,, 

M/e. P,Parmeshwavr & R.P.Srjysjy ALEVS, W1T4 kii. 

TME PETITIOI FOR ECIJ.L LEAVE ?O APP&L Ri) ThE APPUci FOR Z.1Y above_mentioned being called on for 
hearj,.6 beZor thicourt on thc 27th day of May, 1987, UPON 
hearing Couns for the Pettjoners herein TLI Ci wbij.e 
dirc.tj issue of Notice to the Rzprjt 	tc PhOv cause 

Contrid.. . 2/.. 
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why SpeciJ L 	bp not granted t the Petitioners 

tierein to ajpl to this Court againt the Crder of the 

Central AcixiStratiVe 	 rancb aboV* 

mei,tioned, 1X3Th ORDIT,,  that pell . ing the bearing and final 

disposal by this Court of the application mentioned above 

for stay after notice, the operation of the Order dated 

13th FebruarY, 1987 of the Central AduifliEtrattVe Tribunal 

Bangalore Branch in application No.1635 of 19869 be and 

is hereby stayed; 
COURT rATH JtTTh. ORDER P HAT THIS 

ORDER be punctU*llY obsc rYe aria carricC tho executiffl 

by all onceX'. 
I.iss the }lon'ble Shri Ragbuflafldal1 SwaruP P*thak, 

Chief Justice of Inia at the Suprene Court, New Delhi this 

the 27th day of May, 1927. 

(K . . sFXFtPL) 
D&YUTf R1CI$TRAR 



wiy Speci Lac h not gr9ated t the ?etitionex'8 

herein to arpl to trds Court against the Crder of the 

Central Aniir istretiv€- TxtbUIttl ,cnga1oie Branch abov-

rentioried, P071 H ORL)i that peD-ing the bearing aqd final 

dispoEal by this Coiirt of the application mentioned above 

for stay after notice, the operation of the Order dated 

13th February, 1937 of the Central AdrliiniEtrative Tribunal 

BangalOre Branch in applicatiOn No.1635 of 19869 be and 

is hereby ayed; 
AIij THIS COURT LOTH FJTFThR ORDER THAT THIS 

ORDIL{ be punctutllY obsc rYe anc Carrict into ex€cutifl 
41 

by all concerL* 
iISS the Hon'bla Shri Raghunandan Swarup Pthak, 

Chief Justice of Incia at the Supreme Court, New Delhi this 

the 27th day of May, 197. 

(KJ .SFXRAL) 
D&YOW R1CISTRAR 

lit 



SUPREMF. COUP 
CIVIL APPELLATE JURISD1CTlOT? 

$PECIAL LEAVE PE7IT10N(CIVIL)N0.6049/1 987, 
- 	 WITH 

C.LViLI3C.P.ITIo13,13461 UI 17 
Cpp1ior ex partE £ty 	 of 198 

tat1on 1 1.rcctor & Oi' ... Pctitic, 	
Appellant 

Versus 
Shr1. A. 	 . .Respondcrit 	 ResponIent 

ORDEr, DIRLcrI;- ISSUE OF SIW 
C4Ur n*u AJD—I;IrERZN/ 

-4 Y. - 

Dated 	the 27th ',r oiL' M'y, 1987 

Da 

fIR! 
Engrossed by Advocate 
Examined by trl/ 	 the 
Compared with 	67 SHRI 
No. of folios 	1 	 Advocate on Record for 

M-TjIv LK i4TSip:cm CourtI8-2-3-83-1,25,000. 

petit I nerz 



I 	REGISTERED 

CENTRPL rDMINISTRATIVE TRIBuNr,L 

Br\NGr1LORE BENCH 
-4 

Commercial Complex(BDA), 

Indirana9ar, 
Bangalore - 560 038 

Dated : 	•' 

Contempt of Couxpplication No. 	10 jEZ ( ) 

in Application No. 1635/86(F) 
W.P. No  

Applicant 

Shri A.S. Murthy 

To 

Shri A.S. Murthy 
Kalamand ir 
5th Cross, Hanumanthanagar 
Bangalore - 560 019 

Dr M.S. Nagaraja 
Advocate 
No. 35 (Above Hotel Swaqath) 
let Main Road 
Gandh inagar 
Bangalore - 560 009  

U/s 	The Secy, M/o Informatim & Broadcasting 

The Secretary 
Ministry of Information & Broad Casting 
Shaetri Bhavan 
New Delhi - 110 001 

Shri M.S. Palmarajaiah 
Senior,Central Govt. Stng Coun8el 
High Court Buildings 
Bangalore - 560 001 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN CONTEMPT 

APPLICATION NO. 	10187 

Please find enclosed herewith the copy of the 

' 	passed by this Tribunal in the above said Application on 	17-7-87 
O  

1 

'k 	DEPISIR 

End : as above. 
(JUDICIAL) 

Balu'* 

1Q7 i/ 



/ 
' 	IN TuE CENTRAL A1D14IINISTRAT1VE 

T RIftUNAL ADDITIO NALi1131EMCM, 
J3&NGAIaOR 

CC. No, 10 of 1987. 
Order Sheet (contd) 

Date 
	 Office Notes 

	 Orders of Tribunal 

Y 

PSM(AjJCHRKM(J) 

17.7.1987. 

Dr. M.S. Nagaraja, learned 

counsel for the applicant/complai—

nant, requests permission to with—

draw this application, ashe 

respondents/contemnors have obtal—

ned stay from the Supr€me Court 

vmxR@x4xi9R7 against our order 

dated 30.4.1987. 

In view of the above, the 

applicant/comp1inc3t is permitted 

to withdraw this application. 

The contempt proceedings sought 

to be initiated by this applica—

tion are hereby dropped. 

Appl1catn disposed of accor—

ding1y. 

MEMBER(A 	MEMBER(J) 


